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ACT No. X 1947. 

kb [PASSED BY THE INDIAN LEGISLATUI~E~ 

('eceived the assent of the  Gove~nor Geize~al on the  17th 
March 1947) 

&.I Act to continue for a limited period powers to exempt opera- 
tions affecting ammunition, explosives and h5armmable subs- 
tances from certain ~estrktions, and to regulate those operations. 

% TTTER~EAB it. is a p e d i e ~ t  to  ccntkx~e fer a Emiecf, peiio; dC ,,era to exempt the loading, unloading, handling, storage 
and conveyance of ammunition, explosives and idammable subs- 
tanoes from certain restrictions, and to  provide in the interests of 
safety f o ~  tho regulation of such operations ; I 
' 

It is hereby enacted as follows :- 

1. (1)  This Act may be called the Explosives (Temporary Pro. short title, oxtent, 
visions) Act, 1947. -.-- A oommenoemenk and duration 

(2) It extends t o  the whole of British India ; 

Provided that any declaration or order madv or deemed to  have 
been made under section 2 shall apply o d y  to  the ports of Karachi 
and Vkagapatarn and to  railmays over which ammunition, explo- 
gives or inflammable substances are carried to  or from those ports. 

(3) It shall come into force on the 25th day of March 1947, 
and shall reinaia in force for a period of two years only. 

2. (1) The Central Government, if i t  considers .it necessary nr pow, i, mspeot 
expedient so t o  do, may, by notification in the official Gazette, of emmunition, 
declare that  such restrictions imposed by or under any law for the Zp:lOble zt- time being in force as may bo specified in the declaration shall not , 

apply t o  the loading, unloading, handling, storage or conveyance 
of ammunition, explosivee or inflammable substances, in suoh 
ciroumstances as may be so specified. 

(2) When a declaration has been made under sub-seotion 
( I ) ,  the Central Government or any authority authorised by it in 
writing in this behalf may by order make such provision as appears 
to it  to be required in the interests of safety forcegulating the load- 
ing, udoading, handling, storage and conveyance of ammunition, 
explosives and inflammabh substances to which the deolaration 
relates. 

3. All declarations and orders made under rule 88 of the Defence Continuanoe of 
of India Rules or that rule as oontinued in force by the Emergency exhting orders 
Provisions (Continuance) Ordinance, 1946 (XX of 1946), and in 
force immediately before the commencement of this Act shall, 50 

far as they are not inconsistent with the provisions of this Act, 
dtontinue in force and be deomed to  have been made under the 
corresponding provision of section 2. 

4. If any person contravenes any order made or deemed t o  have Penalty 
been made under sub-section (2) of section 2, he shall be punish. 
able with irnprisollment for term which may exten$ to  m e  year, 
or with fine, or with both. 

5. Any declaration or order made or deemed t o  have bcan m d e  Sevbgs, 
. under sedtion 2 shall have effect notwithstanding armything incon- 

sistent therewith contained in any other law, and no such declaro, - tion or order shall be celled in question in any Court. 

Price anna 1 or 14d. 



I 
w Esplosives (Ternpo~.by Provisions) [AOT X OF 19471 

Proteotion of 
aotion taken 8. (1) No suit or other legal proceeding shall] li& against the 

Crown for ally damage cau~ed or likely to be oawed by anything 
in good.faith done or intended to be done under this Act or any 
declaration or order made or deemed to have been made 
thereunder., 

(2) No suit, prosecution or other legal proceeding shall lie against 
any person for anyiihing which is in good f&i% done or intended 
to be done under t h i ~  Act or any declaration or order made or deemed 
Cn have hnnn ~n_&rl_n therennder. 


